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F No. 9-1/2001/NCTE (Admn.)
National Council for Teacher Education
C-2/10 Safdarjung Development Area
+ New Delhi — 110 016

New Delhi: dated 6" July, 2001

No. F. 9-1/2001 / NCTE —1In exercise of the powers conferred under clause (f) and (9)
of sub-section (2) of the Section 32 read with Section 14 and 15 of the NCTE Act, 1993
(No. 73, 1993), and further read with Rule 7(4) of the NCTE Rules, 1997 the National
Council for Teacher Education hereby makes the National Council for Teacher

»  Education (consideration of No Objection Certificate) (Amendment) Regulations, 2001
to amend / further amend the notifications mentioned below - S

(i) The National Council for Teacher Education (appliga{ion for _récognition, manner
for submission, the determination of condition for recognition of instiiutions and
permission to start new course or training) Regulations, 1995.

(i)  The National Council for Teacher Education (determination of conditions for
recognition of institutions offering or intending to offer through correspondence
education or distance education including open distance education or any mode

other than face to face instruction for any course leading to B.Ed degree or its

equivalent and permission to start any new course or training) Regulations 1996.

_ (i) The National Council *for Teacher' Education (norms and conditions for
recognition of M.Ed face to face and M.Ed through distance - education)

Regulations, 1998.

(iv) " The National Gouncil for Teacher Education (norms and conditions for grant of
recognition of teacher education programme in Physical Education - C.P.Ed,

B.P.Ed and M.P.Ed) Regulations, 1998.
(v)  The National Council for Teacher Education (norms and conditions  for
recognition of Bachelor of Elementary Education — B.El.Ed) Regulations, 1998.
These Regulations may be called the National Council for Teacher Education

(consideration of No Objection Certificate) (Amendment) Regulations, 2001.

 The following additions are made in the above mentioned Regulations to the extent
4 indicated against each of them :- ' '
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[PART {III,—'SEC. 4

Sl
No | & Date, Order No. &

Date
| vae
2)

(1) |

Gazette Notification No. | Regulations

—

ExistirlgvPr_o;ision Addition made

(3)

(4)

.

(o et

1. |8, 24296 /| 28-11/95
NCTE dated 29.12.95

The National
Council for
Teacher Education
(application for
recognition, -
manner
submission,
determination
condition
recognition of
institutions and
permission to start
new _course Or
training)
Regulatlons 1995

for
the
of
for

Para 5 (e) & (f)

(e) Every

institution

intending to offer a-
course or training

in teacher

education -but was’
functioning -
immediately before:

not

17" August, 1995,
shall - submit
application-

no . objection

certificate from-the}
Union'|
Territory - in” which

State or’

the institution’ ‘is

located.

(f) Application for
permission to start
new course - Or
training and / or ‘to
increase intake by
recognised
institutions
Regulation
above shall
submitted to
Regional
Committee
concerned with no
objection

under

4
. be
the

certificate from the:
union -
Territory ‘in° which-
is’

State or

the institution
located.

for
recognition ‘with -a

After para 5 (f) the
following shall be
added :-

(9) The State
Government  shall
‘make available to
the concerned
Regional
“Committee of
NCTE its views /
-recommendations
‘which- will be
considered by the
Regional
Committee while
taking - a" -decision
on “the application
for recognition.

(h) if NOC of the
State Government
‘is*received after
the -+ - last date
-prescribed: for
receipt of
applications, it will
be considered for
processing the
applications for the
next academic
session.

If during the
the

(i o8
pendency of
“application for
recognition, the
'State Government
withdraws / cancels
the NOC, further

consideration of

LN

rwn,@%‘;;?g;jz//l
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refused,

the application will

| be stopped

forthwith.

(j) If recognition is
the NOC
issued by the State
Government would
be deemed to have |
lapsed.

(k) Requirement of

NOC shall not
apply : to
Government ‘

Institutions..

14 5497, 2899
NCTE dated 6.2.1997

The National
Councll ~ for
Teacher Education
(determination  of

conditions for
recognition of
institutions offering
or intending to
offer through
correspondence

education or

distance education
including  open

distance education-

or any mode other
than face to face
instruction for any
course leading to
B.Ed degree or its
equivaient and
permission to start

| any new course or

training)
Regulations 1996.

Para 6 (e).-and.(f)

(e) Every

_institution

intending to offer a
course or training

in -teacher
education but was
not functioning

immediately before”
17™ August, 1995,

shall ~  submit
application - - for
recognition with a
no . . objection
certificate’  from
the respective
State Government
or Union Territory
administration  in

‘which . the
institution is
located.

(f) Application for
permission to
increase in intake
by - recognised
institutions

“under |
Sub Regulation (b).

After para 6 (f) the
following  shall be
added :-

(9) The State
Government shali |
make available to
the concerned
Regional

Committee £

‘NCTE:its views /

recommendatlons
which..- wrll b
considered ‘by- the

Regional

Committee ~ while
taking a decision
on the application
for recognition..

(h). if NOC of the
State Government
is  received after

the - last date
‘prescribed for
receipt of
applications, it will

‘be ‘considered, for

processing  “the

-applications for the |

5—189 GI1/2001
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M.Ed face to face
and M.Ed through
distance
education)

‘Regulations, 1998.

in teacher
education but was
not functioning

:mmed:ately before .

17 August, 1995,
shall . submst
application  for
recognition with a
‘No Objection
Certificate’  from
the respective
State Government
or_Union Territory

[PArT ITI—Skc. 4
of Regulation 5next = academic
above shall be | session.
submitted to the
Regional (i) If during the
Committee pendency of the
concerned with no | application for
objection recognition, the
certificate’ from the | State  Government
State  or . union | withdraws / cancels
Territory in which | the NOC, further
the - institution is | consideration  of
Jocated. the application will

be stopped
forthwith.
() If recognition is
refused, the NOC
issued'by. the State
Government would
be deemed to have
. | lapsed.
(k) Requirement of
NOC shall not
apply to
Government
Institutions.

'3 JFAS 200 / 28- | The National | Para 6 (e) and (f) | After para 6 () the
2/98/NCTE dated | Council for |- : following shall be
29.12.98 - | Teacher Education | (e) Every | added :- v

: (norms and | institution 5 : _
conditions for | intending to offer a | (g) The State
recognition of | course or training | Government shall

the *concerned
Regional )
‘Committee of
NCTE its views /
recommendations

which

Regional
Committee
taking a  decision
on the ?pphcatzon
for recognltlon '

make available to |

‘will . be-
considered by "the |-

" while

2

#mvmfrv IWT ﬁ] iy
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[ administration  in
which ' the | (h) if NOC of the
institution is | State Government

*/v located. is received after

the last date
(f) Application for | prescribed for
permission to | receipt of
increase intake by | applications, it will
recognised be considered for
institutions  under |‘processing the
Sub Regulation (b) | applications for the
of Regulation 5 | next academic

above shall be | session.
“submitted to the ;g
Regional (i) I during ‘the
Committee pendency of the
concerned with | application for
- ‘No Objection | recognition, the
Certificate’  from | State = Government
the State or union | withdraws:/ cancels
Territory in which | the NOC, further
the institution is | consideration =~ of
located. the application will
-+ be stopped

: forthwith.
(j) I recognition is
refused, the NOC
issued by the State
Government wouid
be deemed to have

 lapsed.,
(k) Requirement of
NOC shall not
apply to

Government
Institutions.

-4, [12, 20.3.99, 28-3/98-| The National | Para 6 (e) and (f) | After para 6 (f) the
99/NCTE dated | Council for following shall” be
29.12.98 Teacher Education | (e) Every | added :-

”~ (norms - and | institution
conditions for | intending to offer a | (Q) The. State
grant of | course or training Government  shall
recognition of | in teacher | make available to
| teacher education | education but was the concerned

12T
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programme in | not functioning | Regional

Physical Education | immediately before | Committee of

— C.P.Ed, BPEd |17V August, 1995, | NCTE its: views /

and ./ M.P.Ed) | shall submit | recommendations

Regulations, 1998 | application  for | which  will be
recognition with a | considered by the
‘No Objection | Regional

Certificate’ = from
the . .respective
State Government
or Union Territory
administration in

which the
institution is
located.

(f) Application for
permission  to
increase in intake
by recognised
institutions  under
Sub Regulation (b)
of Regulation 5
above shall be
submitted to the

Regional
Committee
concerned  with
‘No = Objection

Certificate’  from

the - State or union

Territory in which
the institution is
located.

Committee - while
taking a decision
on the application
for recognition.

State Government
is received . after
the last: - date
prescribed for
receipt of
applications, it will

pe considered for
processing the
applications for the
next academic
session.

(i) I during the
pendency of the
application - - for
“recognition, the
State Government
withdraws / cancels
the: NOC, further
consideration of
the application wili
be stopped
forthwith.

(j) If recognition is
refused, the NOC

| issued by the State |
Goverrfiment:would | -
be deemed tohave |-

lapsed.

(k) Requirement of

(h) if NOC of the |

NOC shall' not|:

o

W 3 WRBR, WP 1990
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apply to
Government
_ Institutions.
/ < 12, 20.3.99, 28-4/98-| The National | Para 6 (e} and (f) | After para 6 (f) the
> 99/NCTE / dated | Council for ‘ following shall be
29.12.98 Teacher Education | (e) Every | added :-
(norms and y institution
conditions for | intending to offer a | (g) The State
recognition of | course or training | Government  shall
Bachelor of | in teacher | make available to
Elementary education but was | the concerned
Education — | not functioning:|:Regional
B.EL.Ed) immediately before: | Committee - of

Regulations, 1998

17" August, 1995
shall submit
application: = for:
recognition: witha
‘No Objection
Certificate’  from:

the respective-

State Government

~or Union Territory:

administration in

-which the
institution is
located.

(fy Application for

permission to
increase in intake
by recognised
institutions  under
Sub Regulation (b)
of Regulation 5

above .shall. be
submitted to the
Regional

Committee

concerned with
‘No Objection
Certificate!:  frome

the Stateor: union:

| Territory in which'

the institution is
located.

NCTE its views /
| recommendations

which™ Wil be

-considered by the
“Regional:

~Committee:- while
taking a decision

for recognition.

(h) if NOC of the

State  Government
is received after
the last date
prescribed for
receipt of

applications, it will
be considered for
processing the
applications for the
next “academic
session.

(i) If during the
pendency of the
application for

‘recognition, the |

- Stater- Government

consideration: of
'the application: will

on the application |

' withdraws #cancels
‘the*NOC,  further |

229

be stopped

b’ |
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forthwith.

0 i recognition is
refused, ‘the NOC
issued-by the State
Government would |
be deemed to have
lapsed.

.| (k) Requirement of
NOC shall not
apply . to
Government’

| Institutions.

These amendments shall come into force with immediate effect.

(S.K RAY)
MEMBER SECRETARY
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